Most Urgent/Qut Todav
Garette Notification Extra-ordinary (Part-1V)

Government of National Capital Territory of Delhi
(Law, Justice und Legislative Affairs Department)
8™ Level, ‘C’ Wing, Delhi Secretariat, New Delhi-110 002

No.F.14(12)/LA-2000/03/ ¢ &/ Dated: the 9" June, 2003

To

The Jt. Secretary (GAD/Co-ordination),
Govt, of NCT of Delhi,

2" Level, ‘A’ Wing, Delhi Secretariat,
1.P. Estate,

New Delhi-110002.

Subject: Gazette Notification of the Ministers oi the Government of the National

Capital Territory of Delhi (Salaries and Allowances) (Amendment) Act, 2003
(Delhi Act No.4 of 2003).

Sir,
| am directed to forward herewith two copies of the above notification (English and Hindi

versign) for publishing in the Delhi Gazette (Part-1V) Extra-ordinary today itself. It is requested
thata. ast 17 copes of the same may be sent to this Department as soon as it is received from the

,ress.
Yours faithfully,
(P.S. Parmar)
Encls: As above. Deputy Secretary (Law, Jus. & L.A.) %
No.F.14(12)/LA-2000/03/ & 9 / Dated: the 9" June, 2003
Copy forwarded for information and necessary action to the:- -
1. Smt. Sushila Ananth, Desk Cfficer (UTL) to the Govt. of India, Ministry of Home Affairs, U(_
New Delhi with reference to htfetter No.U-11019/7/2003-UTL dated 22.5.2003
2. Seccretary to Lt. Governor, Delhi, Raj Niwas, Delhi-110054
\/3’.' Secretary (Legislative Assembly), Old Secretariat, Dethi-110054 with 70 extra copes for )
circulation amongst the MI.A 3, Delhi Legislative Assembly
4. Secretary to the Chief Minister, Delhi Secretariat, New Delhi-110007 g'\
5. Secretary to the Finance Minister, Delhi Secretariat. New Delhi-110002
6. Secretary to Medical/Urban Development/Land & Building Deptt. Minister, Delhi
Secretariat, New Delhi
7. Secretary to Transport/ Tourism/Power Deptt. Minister, Delhi Secretariat, New Delhi
8. Sccretary to Education/Social Welfare Deptt. Minister, Delhi Secretariat, New Delhi
9. Secretary io Development/Revenue/Irrigation & Flood Control/ Food & Civil Supplies
Iseptt. Minister, Delhi Secretariat, New Delhi
1" Secretary to Labour/Employment/Election Deptt. Minister, Delhi Secretariat, New Delhi
11. Pr. Seeretary (GAD), Delhi Secretariat, New Delhi-110002
12. 0.8.D. to Chief Secretary, Dclhi Secretariat, New Delhi-110002
13. Library-in-charge, Delhi Vidhan Sabha, Old Secretariat, Delhi-110054
14

. Sh. N.G. Goswami, Legislative Counsel, Law Department, Delhi Secretariat, New Delhi-
110002.

15. P.S. to Secretary (Law, Jus. & L.A.), Delhi Secretariat, New Delhi-110002

o U‘/VL_-—-
g5l
(P.S. Parmar)
Deputy Secretary (Law, Jus. & L.A.)



4 .
- .
e T

r. ",

/;.

-

Dol Y9 200

-

(TO BE PUBLISHED IN PART IV OF DELHI GAZETTE EXTRAORDINARY) &” é (2 b
A dwsm Q-5 2002

Government of National Capital Territory of Delhi

i {Law, Justice and Legislative Affairs Department) N-e. ff v F-6-2005
t Cr9 R s o oy . )

8" Level, ‘C’ Wing, Delhi Secretariat, New Delhi-110 002 Cfaw o e ) .
No.F.14(12)/L.A-2000/03/ 9 Z/g / Dated: the 9™ June, 2003

No.F.14(12)/LA-2000/03 — The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the President of India on

18.5.2003 and is hereby published for general information.

“The Ministers of the Government of the National Capital Territory of Delhi
(Salaries and Allowances) (Amendment) Act, 2003 (Delhi Act No.4 of 2003)”

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the
03% April, 2003).

An Act to further amend the Ministers of the Government of the National Capital

Territory of Delhi (Salaries and Allowances) Act, 1994 (Delhi Act No.8 of 1995).

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in

the Fifty-fourth year of the Republic of India as follows: -

1. Short title and commencement. - (1) This Act may be called the Ministers of
the Government of the National Capiial Territory of Delhi (Salaries and
Wallowances) (Amendment) Act, 2003,

(2) It shall come nto force on such date as the Lt. Governor may, by

notification in the official Gazette, appoint.

2 Substitution of new section for section 9. - In the Ministers of the
Government of the National Capital Territory of Delhi (Salaries and
Allowances) Act, 1994(Delhi Act 8 of 1995), for section 9, the following shall

be substituted namely: -



=0 Telephone Facilities. - Each Minigster shall be provided with such number
of telephones, with such ceilings on calls made from the telephones installed

at the office and the residence of the Ministers as may be determined by the

(P.S.FARMAR),
Deputy Secretary (Law,Jus.& LieBAe)s

Licutenant Governor from time to time.”



(TO BE PUBLISHED IN PART IV OF DELHI GAZETTE EXTRAORDINARY)

Government of National Capital Territory of Delhi
(Law, Justice and Legislative AlTairs Department)
8™ Level, *C’ Wing, Delhi Sccretariat, New Delhi-110 002

No F.14(12)/LA-2000/ 5 2/ Dated: the <7 June, 2003

'NOTIFICATION

No.F.14(12)/LA-2000 — In exercise of the powers conferred by sub-section (2)
of section 1 of “The Ministers of the Government of National Capital Territory of Delhi
(Salaries and Allowances) Amendment Act, 2003 (Delhi Act No.4 of 2003)”, the
Lieutenant Governor of the National Capital Territory of Delhi hereby appoints the gt

June, 2003 as the date on which the aforesaid Act shall come into force.

By order and in the name of the
Lieutenant Governor of the National
Capital Territory of Delhi,

{ f%”cf/é/ﬁ >

(P.S. Parmar)
Deputy Secretary (Law, Justice & L.A.)
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